THE EMPLOYEES’ STATE INSURANCE (AMENDMENI‘)
ACT, 1984

No. 45 or 1984

IR ' - [6th August, 1984

- An Act further to amend the Employees’ State Insurance Act, i948 '

Be it enacted by Parliament i in the 1h1rty-ﬁfth Year of the Repubhc of India
ag follows: — : . i

Shogt oL ) This Act may be called the Employees State Insurance (Amend—
title .and ment) Act, 1984, _ )
commens . o : .
cement. (2) It shall come into force on such date! ag the Central GoVernment may,
' o by notification.in the Official Gazette, appoint, and different dates may be
appointed for different provisions of this Act and for dlﬁerent States or- for
3 different parts thereof. : ¥
AY% o
#‘ Y " . ) ot g - . Q *
Ameng- Re—timproyees—sta SHARCE—AC 48. (hereinafter-referred-10
ment of the prmmpal Ak t\, in section 2,— ‘ ' : SR

gection & : . .
. T (a) in clause (2), S _ o

(i) for the words “bemg not 1ess than tWenty-ﬁVe but not

exceeding twety—seven _consecutlve weeks or”\ the words “being
-not exceedingX shall be substituted; ‘
a © (i) in the roviso the words “or shorter'” shall be omitted;
(b) in clause (5),~—- '

(i) for the ‘words “being not less than twentykfive but not
exceeding twenty-seyen consecutive weeks or”, the words. “being not
exceeding” shall be ‘gubstituted;

(n) in the provigo, the words “or shorter” shall bé, omitted;
(¢) in clause (9), in sub-clause (b), for the words * ‘one ‘thousand

rup‘ees"’ at both the places erever they occur, the words “one thousand
and six hundred rupees” shal}. be substituted -

(ad) for clause-(23), the fo owmg clause shall be substituted, n»amel
¢(23) “wage period” in\gelation to an employee means- the pertgd

in respect of which wages axe ordinarily payable to him whether ix
terms of the ‘contract ot' emplo ment, express. or lmphed or otherw1se,,

R Rl e

1 g7th January 1985, vide '\Iotxﬁcanon No. 5.0.. 215 dated 5~14-198_5 Gazette of Indja, .

1985, Part 1I, Section 3 (ii)-
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gy ﬁgures “section 195 and Chapter 3
- Procedure, 1898, the words and ﬁgur_es “
~_of the Code of Criminal Procedure, 1973”

5 of 1998,
20f 1971,

Vthe word “perlod” shall be substituted,

. ’Jng sub-sectlon shall. be inserted, namely —
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A\

+3. In iseCtionrl'f of the prigcipal Act——

(.a) in sub-section (1), for ‘the -words “one thousand and ﬂtwo
hundred rupees”, the words “two thousand and two hundred ﬁfty
- ‘rupees” shall be substltut d; -

(b)) in ‘sub-sections 3\ and (4) for the words and ﬁgures “Class I;'
~or Class 117, the ‘words ‘and letters “Group A and- Group ‘B” shall be
i substltuted 3 : , :

"4, Tn section 39 of the prmc1p 1 Act,—

“(a) for sub-sectlon (3),

the followmg sub-sect1on sha.ll be substltuted
: namely — :

~'in respect of “which ‘all conttibutions ‘shall be payable under this’ Act ?s

- (b) in sub-section (4), fof the -word “week” wherever it occurs the ’

,Words “wage period”" shall b substltuted

5. In section.42 of the prmc1pa1

(a) in sub-section. (1) for. the words “are below one: rupee and ﬁfty ,

_paise”, the-words “durmg a wag . peried -are- below: six !rupees” -shall - be
.substltuted : e

- h)'in ‘sub-section (2) fort
' fshall be substituted '

(cD -sub-section (3) shall be omltted
ct, the followmg section shéll be sub-

e word “week”, the W”ofrds “whge period”

”6 For section 47 of the pnnc1pa1
stltuted namely B

47, A person shall be quahﬁ dto c1a1m s1ckness benefit for sickness
-+ oceurring ‘during any- benefit. ;peri

contnbutlon penod i

. 7. In ‘section 50 of the principal Act for sub—sectlon (1) and the proviso -
- thereto the following sub—sectlon shall by ‘substituted, namely —_

“(1) An insured woman shall b quahﬁed to clalm matermty beneﬁt ’

~for a confinement occurring or expectell to occur in'a ‘benefit period, -if - the

--ber- of days of- correspondmg contnbut on-period.”,

8. 1n section 56 of the principal Act in sub-section (3), for the ‘word “week”

.....

sub‘-se’étidn (D, for the words

ection 195 and” Chapter )Q(V[
all be substituted. ‘

510, FIn section 95 of the principal ‘Act, aftey-sub-section (2:), the folloW-

N “(24) The power to make -  rules c nferred by this section shall

include the. power 1o give retrospectlve effect, from a ‘date not ear-

| ::lier than the date of commencement of th s Act, to the rules or any
3 LaW—51 »

“(3) The wage period) in relat1on to an employee shall be the umt‘ :

XV of the Code of Criminal =

Amend-
ment of

- section 1T.

; Am’end-

ment of

section . .
-39,

‘Arend-
mnent. of -

section 42. o

" Substitu-
- _tion o8

new section -
for sec-

"~ -tion 47.
|-if ‘the contributions-in-respeet of him . - on 47

~were payable for not:less-than-half -the- number of days-of - thevcorrespondmg.:,_

When
person

srckngs; s
benefit.: ..

" Amdiia.
- meht of
. section 60,

contributions in respect of her were payable for not Tess than™ half the num-

Amend'-i

mentof
section 56,
Amend-
ment of
section 18,

Amend-
ment of

: lse’ction 93,



" section 96,
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of them but no retrospective eﬁect shall be given- to. any rule so. as to pre- .

judicially affect the\interest of any person other than the Corporatwn to
whom such rule mp '

“Amend-- i ‘
ment of 11 In sectaon 96 of\ the prmc1pa1 Act, after sub- sect1on (2), the
followmg sub section shpll be inserted, namely —

- “(3) ‘Every rule thade. under _th1s section shall be lald as soom
~as may be after it i3 made, before each House of the State Legis-
Jlature where it considts. of two Houses, or, where such Leglslature
congists of one House, .‘before that House ”

) 12 In section 97 of the principal Act-—-k _ .
. section 97. (@) in sub—sectlon (1), after the words. “The - ‘Corporation may,”,

the words “with the pripr approval of the Central Government and”’ :
shall be. mserted o '

(b) atter sub-section (3), the_ following-vsub-section shall‘ be

- inserted, namely:— - o . S e

“(4) Every reguljtion shall, as soon as- may be, after it is’

' mads by the Corporatipn, be forwarded to  the Central -Govern-
““ment and that Government shall cause a copy of the same to -

_ Be laid before each Holse of Parliament, while it~ is -in session

” ,l,_;;‘fpr a total period of thirty days, wh1ch may -be comprised in

. ' one session or.in two on more successive sessions, and if, before

the expiry ‘of the sessiop immediately following the session or .

the succéssive sessions aforesaid, both Houses agree in making

-;; any. modification in the _egulatlon or both Houses agree that
the regulation should not Be made, the regulation - shall there~

- after have effect only in buch modified form or be of no effect,

rannulment: shall - be withopt prejudice to the valid1ty of anya ‘
;:.-rthingt.~~p_revious-ly. done undkr that regulation.”.
rmcrpal Act,—

(a) for paragraph 1 the 3
tuted namely —

- 13 In the First Schedule to the

llowmg parag1aph shall be xsubsti-.r .

o1, The amount of contrl'utmn for a Nage perlod shall be,
.in respect of—

- (@) employer’s contribufion, a sum: (rounded to the next -
hlgher multiple of five paisg) equal to five per cent. of the

Wagesx payable to an- employee; N

(b) employees contrlbuk ion, a.sum '(r'ounded' to next
higher multiple of five paise equal to two and - one—fourth
per cent. ‘of the wages payable to an- employee

(b) in paragraph 2— _ _
() in the opening portxon after the Words “dally Wages”

“the words “during -a wage period for the purposes of section. 42
- and sub-paragraph (b) of paragra h 6 of th1s Schedule” shall

be mserted

word ~ “first” shall be om1tted
(m) Explanatton IT shall be othitted;

(it) in sub-paragraph ( bY, the

.. ag tHe .cdse may- be; so, hpwever, that any.such modiﬁ'éation' or .
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A (o) after paragraph 2 the following paragraph sl}all be mserted _

~ namely:—

“2A. The ave, 1ge daily - wages durlng a contnbutlon penod

in respect of an etployee for the purposes of paragraphs 4, 5,
and sub-paragraph \(¢) of paragraph 6. of this Schedule shall be
the sum equal to on hundred and fifteen per cent. of the aggre-
 gate amount of wagey payable to him during that penod ~ divided
by the number. of days (including pald holidays and. leave days)
for wh1ch such ‘Wages were payable.”; .

(d) for paragraph 3 land the Table thereunder the followmg
" paragraph and the. Table shhll be subs'ututed namely: —

‘3. Daily rate of penefit (helemafter referred. to .ag. .. the:
“standard benefit rate’l) in respect of group of employees speei-
- fied in the first column of the Table below shall be the amount
‘respectively specified ih the corresponding entry in the second
.. column thereof, o C e T
"ABLE

Group of employees whose average daily waggs are L - . Qoxresponding daily
S C . - standard benefit rate .

p—— .

B " Rs. B
k 1 Be_l:oW_'R.s. 6 ' ( 2-56 .
l2.-=.Rs 6 and above but baiosz 8 ~.3-5o, o
3. - Rs, 8 and above but below Rs. 12 . ~.5".ool -
4.. " Rs. 12 and above but below Rs. 16 ' 7‘.700"
" 5+ Rs.16.and above but below Rs. 24 10° 00
6. Rs, 24 anrl above but below Rs 36 . 15°00°
"17. Rs. 36 and above - 20° 00.%.

14 For the Th]l‘d Schedule to the p: mclpal Act, the followmg Sche- Substitu-

' 'dule shall be substituted, namely:— ‘ tionof .
o : : ~ the
o S " “THE THIRD SCHEDULE : 'Srh;fg
{See section 3RA) T chedite.
LIST OF OCCUPATIONAL DISEASES
IS‘IL’ B ' Occupational disease o ;\ B Employment

- e | , \ -

Pant A _
Infectxous and. parauitlc diseases- contractcd inan [a) Al work mvdlvmg c»posure to -t
eccupation where there isa partxcular risk of health or laboratory work;

' eentammat‘lon -

(%) - Al work lnvolvmg oxpos\n'c to
vctcrmary wark; . ;




3% | Emplayees 5»’-1.:@1:&-;)1mui?£tncg.;':-(AM?nﬁmani)f - Daem 4

No. _

Sheif o NETE P
e ¢

. ‘81, o .‘-Occuog\ionél diseage - T ) -Employlneqp_'

(€):  Work. relating to, handlmg ani-
. mals, animal” carcasses, part-
.+ CATGAssEs, or
e - which may have
. been contaminated by ammals
or ammal carcasses,

(dy. Other.work carrymgca parncular':
risk-of contammatzon. -

235 'Disedses caused by workiin omprossed,aimfg. - All: work:. mvolvmg exposure to the'
. ) _ oL . nsk,concerned . )

) . '3.!.‘Diseases:caused.»by}lead,or its yoxic compouuds;, - Allas..work -mvolvmg.- exposure. to the
U ' risk.concerned. - : o

- T 4 Poisoning by nitrous fumes. o .+ All work ‘involving _ekposure; to the
: . T L - - . o . risk concerned. . : o

e Poisoniug by organphosphosus Co! pouhds:;' S 'All work. mvolvmg exposur_e to the
i ‘ - . risk concerned. ' )

-"»'nt\ ART B

1 stcases causcd by . phosphorus or i tox1c com-’ Aﬂ work involving cxposufg’ to the
S pounds : , \ . - mk concerned. - ST o

2. stcases caused by mercury or its toxxc ompounds All work involving ‘exposure to the .
: ) risk-concerned. T
-3 ‘Diseases caused by benzene of its toxic h inologues. All work mvolvmg cxposurc to the
N IR, o risk conccrned . IR
4. Diseases;caused by nitro and amido toxic derivatives All work mvolvmg exposurcé t6 - thes
. of bcnzcne or its homologues. _ risk concerned. ' :

: 5."-D\seases caused by chrormum or ‘its toxic com- All work - mvolvmg exp,osure' to the
i pounds.:r : o . 1  risk concerned L

6. Discases-mused by arsenic oi' itsjtoxic compoynds,  All . work .. mvolvmg exposures to:thé.-
T : - risk conccrned. )

7. Dlseascs caused by radioactive substanccs and ' All work mvolvmg cxposurc to - the
iounising radiations. \ - action -of radioactive substauces or:
: 1omsmg radlatxons.

\-';R‘rwmarycp;theloma,tous cangcer:of the skia cause’ by All~ work. involving: exposure 4O the ’
" tar, pitch, bitumen, mineral oil, - anthracene, \or, . risk concerned.. . y
the compounds, products or. resxdues of these-
substancm. : .

g‘.'- stea.scs caused by the toxic halogen derlvatwes ol All work involving exposure to " the
hydrocarbons (of the aliphatic and aromatic\-  risk concemed
series).

0. Diseases caused by the carbon disyﬂphidé, ' All work mvolvmg exposure to the
o - - g : \ risk concerned.

1 1+ | Occupational . catatact .due to infra-red rac_liations." 1 work involving cxposure to the [
_— : . isk concemed S

2 " Diseases caused by manganese or 1ts toxxc com- - All\ work involving exposure to the

pounds . _ ridk concerned,

13- Skin diseases caused by physical, chemical ot bio: to the -

logical agents not included in other items..

14 '5Hea.mlg‘ pmpagmcnt caused by nojse.

10 the .

substitated: dx’mtrophenol or: by the salts of mch _risk concerned.
lubstances. - :

© g5 'Poiaemng by dmxtrophenol or ahomolo ieor by All work ihvolving exposurc “to - the
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sl Occupational disease

Employment
No. ‘ l . : '
16. All work involving exposure to the

Diseases caused by berylhum or its

toxic ‘com-

pounds

17, Diseases caused by cadmxum or jit¥. _toxic‘z com-= s,
‘pounds, . v

18. Occupatlonal asthma caused by recognised - sensiti-

"~ sing agents inherent to the work Yrocess.
19. Diseases caused by fluorine or its {toxic com-
~ pounds, . :

g0, Dlseases ca,used by mfroglycerme or other nitroacid

esters,
1. Diséhses ca'u;qed‘;'kby :alcohole; i
22. Diseases caused by asphyxm.nts catbon ‘onomde,
~and its toxxc derivatives, hydrogen sulfide,
23:¢ Lung’ cancek, and;y mesp\thalromas\ . caused: by
. asbestos, ‘ g

‘24. Prxmary neoplasm of the epithelial linirg of the

urmary bladder or the kldney or the eter.-
Parr

e Pﬂeu’nocomo.ses caused by sclerogemc nideral duse-

{silicosis, anthraoosilicosis asbestosis) \and
= silico-tuberculosis ¢, pro\udeﬂ Hthat.silicosis fy-an

essential factor in cau31 the resultant incgpas
.cityror, death

ig,t H

3 ,~,;;B(ronch01:\ulmomary dlseases caused b cotton, %

hemp and sisal dust (Byssm051s)

‘Bronchopulmonaly diseases

ca.used byr
mctals o

risk concerned

All work .involving exposure to the
risk concerned, -

All - work involving exposure' to  the
risk concerned,

All work involving exposure  to thef
risk concerned,

All work involving exposure to the
risk concerned

All work mvolvmg exposure to the
. risk- concerned.

All- work . involving - exposure ;- to - the
risk concerned,

All: 'work involving. exposure to.:the
mk concerned.

All work mvolvmg exposure to the
rigk . concerned :

All: work mvolvmg exposure “to. the
risk concerned...

‘ _ " All" work mvolvmg exposure to the' :

risk concerned

AL “work mvolvmg exposure t0-. thel

risk concerned

risk concerned.

All work.involv-iug exposure to the
- risk concerned”, -

3

5" Fhe Employees State Insurance Corporauon (General Pr0v1dentzi,
Fund) Rules;” 1973 shall be “atid ‘shall be. deemed always to have been as-
valid aud effective as if the prov1s1ons of section 95of- the ‘principal Act;:

as amesided by this Act, were in force at the time .when those ‘rules
were imade.

Vaﬁda-
tion.. .




